OPEN COURT

Y

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHASAD BENCH
ALLAHABAD

Allahabad : Dated this 21st day of May, 2001.
Urignal Application No. 1523 of 1994.

CURAM 2=

Hon'ble Mr, S, Dayal,A,M.

Hon'ble Mr, SKI Nagui, .M,

%é:? 1985, He was selected for the post of Grinder Gde III

Raja Ram Son of Shri Sarjoo working

as Grinder/Welder Gr, Il in gradeRs,1200-1300/+
(RPS) under Permanent Way Inspector,

Northern Railway, Mirzapur,

(Sri Anand Kumar, Advocate)
¢ & ¢ & & & o+ @ Appl icant

Versus
1. Union of India through The General Manager,

Northern Railway, Baroda House, New Delhi,

2. The Divisional Railway Manager,
Northern Railway, Allahabad,

Je The Divisional Superintending Engineer (I),
Northern Railway, D.R.M, Office, Allahabad,

4. The Assistant Enginesr,
Northern Railway, Mirzapur,

(Sri AV Srivastava, Advocate)
« o« s« o« s « o Respondents

DRDER(0r a)

By Hon'ble Mr, S. Dayal, A.M.

This application under Section 19 of the -
Administrative Tribunals Act, 1985, has besan filed for
setting aside the reversion order dated 27-7-1994 issued
by Assistant Enginesr, Northern Railway, Mirzapur alonguwith

all consequential benefits,

2, The case of the applicant is that he was engaged

as casual Gangman on 06-3-1981 and empanelled as Gangman



-2_‘

in the grade of Rs,950-1500 in 1986. He was trade tested
for the post of Welder/Grinder grade II which arose on
account of restructuring w.e.f. 01=3-1993 and was promoted
to the post after successful passing of the praescribed
test, The promotion was given to him by order dated
11=11-1993, The effect of the promotion was given from
01-3-1993,By the order dated 26-7-1994 of respondent
no,4, he was reverted from Welder Grade III in the grade
of Rs,950-1500 to the post of Grinder in the grade of
Rs.950-1500. The reason being given was that his name,
which was included in the seniority of Welder Grade IIi
in the scale of Rs,950-1500 has been separgted from the
seniority list of Welder and the trade test has not been

approved by the competent authority,

3e We have heard Sri C,P, Gupta, briefholder of Sri
Anand Kumar, counsel for the applicant and Sri AV

Srivastava, counsel for the respondents,

4, The respondents have admittsd that the applicant
was posted in the grade of Rs,1200-1800 w.8,f., 01-3-1993
and arrears of payment on this account has also been made
to him, We find that the impugned order shows that the
applicant stood reverted from the post of Welder Gragde III
in the scale of Rs,950-1500 to the post of Grinder in the
same scale, We find that the applicant has been promoted
to the post of Welder Grada 11 by the order dated 11-11-93
Signed L
jointly sepe® by the Rivisional Personnel Officer and
Divisional Superintending Engineer (Constructions),
Allahabad, The respondents have stated iﬁ the impugned
order that trade test held for the promotion of the
applicant was not approved by the competent officer

but the respondents have not stated in their counter

reply as to who was the competent authority in this case,

h




before his order

slicant ©
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